IN THE NATIONAL COMPANY LAW TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

CP (IB) No.314/(PB)/2023

ORDER UNDER SECTION 59 OF THE INSOLVENCY AND BANKRUPTCY
CODE, 2016 READ WITH INSOLVENCY AND BANKRUPTCY BOARD OF
INDIA (VOLUNTARY LIQUIDATION PROCESS) REGULATIONS, 2017

IN THE MATTER OF:

M/S TEIL PROJECTS LIMITED

...APPLICANT
VS.
REGISTRAR OF COMPANIES
DELHI & HARYANA
...RESPONDENT

Order Pronounced On: 22.10.2026

CORAM:

JUSTICE ANUPINDER SINGH GREWAL
HON’BLE PRESIDENT

SHRI RAVINDRA CHATURVEDI
HON’BLE MEMBER (TECHNICAL)
Appearances:

For the Liquidator : Mr. Harish Khurana
For the Applicant : Mr. Ashish Middha
For the ROC : Ms. Shankari Mishra, Advocate
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ORDER

1. This is an application filed under section 59(7) of the Insolvency and
Bankruptcy Code, 2016 (the Code) by Mr. Harrish Khurana,
Liquidator of M/s Teil Projects Limited (CIN:
U74140DL2008PLC180897) (Corporate
Person/Applicant/Petitioner) seeking the following prayers in
terms of Section 59(7) of the Insolvency and Bankruptcy Code of
2016:

a) That the Hon'ble Tribunal may be pleased to take on records, the
reports of the Voluntary Liquidator;

b) That the above named Company may kindly be ordered to be
dissolved in terms in terms of the Section 59 (7) of the Insolvency

and Bankruptcy Code of 2016;

c) Issue such other orders or directions be given as this Hon'ble
Tribunal may deem fit and proper in the facts and circumstances

of the present case.

2. The Applicant Company was incorporated on 15.07.2008 under the
Companies Act, 1956. The registered office of the Company is
situated at Engineers India Bhawan 1 Bhikaiji Cama Place, New
Delhi, India 110066. Therefore, this Bench has jurisdiction to deal

with the present petition.

3. The company was setup and operated with an objective to bid for,
accept and execute identified Engineering, Procurement and
construction (EPC) projects in India and other countries on its own or
associating as a consortium partner, in select sectors and to execute
Engineering, procurement and construction (EPC) projects or work as

per defined scope as a nominated subcontractor.
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4. The Capital Structure of the Company is as follows:

Particulars

Amount (in Rupees)

Authorised Share Capital

15000000/ - equity Shares of Rs. 10/- each

15,00,00,000/-

Issued Capital/ Subscribed Capital /

Paid up Capital

1,

10,00,000 equity Shares of Rs. 10/- each

11,00,00,000/-

5. The Board of Directors of the Corporate Person comprise of the

following:

A.

MY oW

Rama Kant Garg, DIN: 02071295
Anil Khandelwal, DIN: 02552099
Sanjay Gupta, DIN: 05281731

. Satyanarayana Kasinadhuni, DIN: 07160142

Uday Vasantrao Lakhane, DIN: 07235036

6. The Shareholders of the Corporate Person comprise of the following:

S. NAME OF | NO. OF EQUITY | PERCENTAGE
No. | SHAREHOLDERS SHARES HELD | HOLDING
OF INR 10/-
EACH
1. | Engineers India 55,00,000 50%
Limited
2. | Tata Projects Limited 55,00,000 50%

7. The Board of Directors (BoD) of the Company, at its meeting held on

21.07.2016, decided to wind up the affairs of the Company by way of

voluntary liquidation as per section 484 of the Companies Act 1956

on the ground that the objectives of forming the joint venture have

not been realized. The Corporate Person has been incurring losses

for the last several years, and since there appeared to be no promising
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future for the Corporate Person in view of business prospects and the
constraints, the Board decided to wind up the Company. Accordingly,

all the ongoing projects had already been completed by 31.12.2015.

8. It is submitted that the majority of the directors of the Corporate
Person (Mr. Rama Kant Garg, Mr. Satyanarayana Kasinadhuni, Mr.
Uday Vasantrao Lakhane and Mr. Sanjay Gupta), along with its
President & CEO Mr. D.K. Gupta, pursuant to the Board meeting held
on 21.07.2016, have given the Declaration of Solvency in Form No.
149 under section 488 of the Companies Act, 1956, embodying a
statement of assets and liabilities as at 30.06.2016, and that the
company has no secured creditors, no financial liability to pay except
for trade payables to the tune of Rs. 34,10,942/-_(Rupees Thirty Four
Lakhs Ten Thousand Nine Hundred Forty-Two only) . Further, the
directors of the company confirmed that the company is not being
liquidated to defraud any person, the Company has not committed
any default and that the Company has made sufficient provision for
preservation of records after dissolution, and confirmed that the
company will be able to pay its debts in full within a period of nine
months from the commencement of the winding up. The declaration

of solvency is extracted herein below:

Certified True Copy of Agenda Item passed in 35" Meeting of TEIL Board of
Dircctors held on 215 July, 2016.

Quote

AGENDA ITEM NO: C-2

To consider and approve declaration of solvency by the Directors.

"RESOLVED THAT having made a full enquiry into the affairs of the Company, we have formed
the opinion that the Company is able to pay its debts in full by 31.03.2017. which is a date within
nine months from the commencement of the winding up and that Shri D.K. Gupta, (DIMN:00813992)
Praesident & CEQ, Shri Rama Kant Garg, (DIN:02071295), Director(Finance) Shri UV Lakhane,
(DIN:07235036), Director, Shri K. Satyanarayana, (DIN:07160142) and Shri Sanjay Gupta, (DIN:
05281731) Chairman & Director of the Company be and are hereby authorised to make, sign and
verify by an affidavit declaration of solvency consisting of these facts and opinion.

RESOLVED FURTHER THAT Shri DK Gupta, (DIN:00813992) President & GEQ, failing him
Shri Rama Kant Garg, (DIN:0Z20¥1295), Director(Finance) failling him Shri UV Lakhane,
(DIN:072350368), Director of the Company be and are hereby authorised to file the said
Declaration of Solvency with the Registrar of Companies, along with a copy of the Report of the
Auditors of the Company in accordance with the provisions of section 488 of the Companies Act,

958"

Urnquote

Certified True Copy

For =1L Projoets Limited
i g

(Rama Kant Garg)
Director(Finance)

DIN: 02071295

B-1/14, Azad Apartments,

Sri Aurbindo Marg, Hauz Khas,
New Delhi — 110016.
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The declaration of solvency was filed by the Corporate Person, with
the Registrar of Companies in the prescribed e-Form GNL-2 (Form No.
149 being attached thereto) vide SRN: GO7834294 dated 22.07.2016,
and the same has been placed on record at Annexure-A-7 of the

petition.

9. The relevant portion of the explanatory statement for the

extraordinary general body meeting called on 28.07.2016 reads as

follows:

The PSU's and other major clients insist that the bidder on its own or individually as consortium members
should meel compliance 1o the Bidders Qualification Criteria (BQC) which includes i) Past Experience of
executing similar assignments, i) Turn Over and ii)) Positive net worth in the name of bidding company. It
was explained that TEIL does not qualify to bid independently or as consortium member and, therefore,
was not in a pasition to submit bids to PSU's and major companies.

Weak/poor business scenario in the Power, Oil, Gas and Hydrocarbon sector identified for the Company
during last five (5) yeers further added to the challenges.

TEIL has so far provided design, engineering and conslruction supervision services for some small projects
n Refineries, City Gas distribution, Fertiiser and other industries.

Unfortunately, because of various reasons as enumerated above, the objectives of forming a JV have not
been realized. The Company Is incurring loss for the last several years. Therefore, in the Board meeting
held on Tth October 2015 and 20th January, 2016, the Board deliberated in detail the options and
acknowledged that Bidders Qualification Criteria znd experience list are major impediment in TEIL bidding
for the projects and because bf the same the Company has not been able to win EPC jobs, other than one
RO Project of small value ordered by EIL. Further, since TEIL's future does not appear promising in view of

the business prospects and the constraints, the Board decidad to complete the ongoing projects by 31st
December, 2015 and wind-up the Company.

The Promoter Companies i.e. Engineers India Limited and TATA Projects Limited were'suitably advised
and winding up of thl company was approved by EIL Board of Directors in their meeting held on 10th
February 2016 and TPL Board Meetings held on 28th January, 2016 and 5th April, 2016,

The Company has completed all the ongoing projects by 31st December 2015, All necessary preparalions

for winding-up of the Company are under progress and it is hoped that the winding-up of the Company will
be completed in the next 10-12 months,

Company shall be in a position to pay ifs dues in full within the period specified in the Declaration of
Solvency.

As required by the provisions of Section 488 of lhe Companies Act, 1956, your Directors have flled 2
Declaration of Selvency to the Registrar of Companies on 22 July, 2016.

Your directors recommend the proposed resolutions be passed and none of the Directors, Key Managerial
Personnel and their relatives are interested in these resclutions,
RBu and an hahalf Af Do o8 T mim o
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10.In Extra Ordinary General Meeting (EGM) held on 28.07.2016, a
special resolution to voluntarily liquidate the Corporate Person under
section 484(1)(b) of the Companies Act 1956, was passed. The Special

Resolution so passed is extracted below:

Certified True Copy of Resolution passed in
Extra-ordinary General Body Meeting of
TEIL Shareholders held on 28" July, 2016.

Quote

To approve voluntarily winding-up of the Company.

“RESOLVED THAT pursuant 1o section 484(1)(b) of the Companies Acl, 1956 the proposal fo
valuntarily wind up the Campany by the members is approved "

L

The above resolution was nassad unanimously by show of hand.

Unquote

Cerlilied True Copy
For TEARrgjects Limited

(Rama Kant Garg)
Director(Finance)

DIN: 02071295

B-1/14, Azad Apartments

Sii Aurbindo Marg, Hauz Kl"as
New Delhi - 110018.
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11. Further, special resolution has been passed in the EGM held on
28.07.2016 appointing Mr. Harrish K Khurana, a practicing
Company Secretary, to act as liquidator of the Corporate Person
under section 490 of the Companies Act, 1956, who had given his
consent vide letter dated 27.06.2016, with a remuneration of Rs.
2,65,000/- (Rupees Two Lacs, Sixty — Five Thousand Only). The

Special Resolution so passed appointing the Liquidator is extracted

below:
Certified True Copy of Resolution passed in
Extra-ordinary General Body Meeting of
TEIL Shareholders held on 28" July, 2016.
Quole

b

To appoint Liquidator and to fix their remuneration.

“RESOLVED T_H{\T pursuant to Section 490 of the Companies Act, 1558, Mr. Harish K
K_huranal, Praclicing Company Secretary, Delhi, who has given his consent 'to act as liquidator
vide _the.'r letter dated 27 June, 2016, which is produced at this meeting, be and are hereb
appnmt.ad as liguidator at a fee of Rs.2,65,000/- {Rupees Two Lakh Sf):i},; E“'we Thousand onl {
{erclu'_dmg service tax, all legal and statutory fees, official fees of filling of forms with ROC any{;'
advertisement expenses which shall be paid by TEIL at actuals).”

The above resolution was passed unanimously by show of hand.

Unguoie

Certified True Copy

FGEE‘L“?V‘U&@:\IE Limited
.#H.“"':

(Rama Kant Garg)
Director(Finance)

DIN: 02071295

B-1/14, Azad Apartments,

Sni Aurbindo Marg, Hauz Khas,
New Delhi—110016.
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12. The Liquidator made a public announcement as per section 485 of
the Companies Act, 1956 on 01.08.2016 in Financial Express

(English) newspaper and Jansatta (Hindi) newspaper.

13. The Liquidator intimated statutory authorities vis. The Regional
Provident Fund Commissioner, Deputy Commissioner of Income tax
Circle 25(1), Service Tax Commissioner, Office of the Chief Controlling
Revenue Authority, about the commencement of voluntary liquidation
vide letter dated 05.08.2016. Letters are placed on record as

Annexure —A-6 to the petition.

14. The intimation of commencement of liquidation was submitted to the
Registrar of Companies, NCT of Delhi & Haryana (RoC Delhi) in Form
MGT-14 vide SRN: GO08706913 dated 05-08-2016, and the same has
been placed on record at Annexure A-8 to the Petition. An intimation
was also given to RoC Delhi regarding the appointment of Liquidator

vide e-Form GNL-2 vide SRN: GO8870735 dated 09.08.2016.

15. As per the provisions of Section 178 of the Income Tax Act, 1961, the
Liquidator intimated the commencement of liquidation and
appointment of liquidator to the Income Tax Authority vide letter
dated 05.08.2016, followed by reminders dated 24.05.2017 and
08.06.2018. Pursuant to the same, a letter dated 12.10.2018 was
received from the Income-tax department for a demand of Rs.
16,680/- for the A.Y. 2012-13, which was replied vide letter dated
20.10.2018 stating that the said demand had already been paid on
05.04.2018. Subsequently, no objection -certificate (NoC) dated
09.11.2020 was issued by the Income Tax Authority. The letters

mentioned above are extracted herein below:

CP (1B) No. 314/PB/2023 Page 8 of 37



June 8, 2018

By Speed Post

Reminder

Deputy Commissioner of Income tax Circle 25(1
15! Floor, Room No. 192A il
C. R. Builiding,

New Delhi

Subject: TEIL Projects Limited (under voluntary liquidation) (PAN: AADCT0136C)

Dear Sir/Madam,

In continuation of our earlier letters dated 5 05-2016

_ -05- and 24-05-2017, wherein your good
office was mfolrmed about the commencement of voluntary liquidation of the abot‘re ne?med
company, but till date we have not heard anything from you,

| draw your attention to sub-section (2) of section 178 of the Income-tax Act 1961 and

request your Office f jecti i :
upqat theyearriest, or No Objection Certificate, to proceed further with the matter of winding

Kindly acknowledge receipt.

Yours faithfully,

For TEIL Projects Limited (Under Liquidation)

WJ—WW
__'__‘___,_.-——'-—'_-__7

Harish K Khurana
Liquidator

WWIT2CE ON wesw % neee

= a3
Ofice of the
Asst, Commissioncr ol Income Tax
Cirele-25(1), Room No. 19ZA.,
C.IL. Building, LP. Estate, New Delhi — E10002
LLanmnil 1d: deih N commetay oo in Pl Mo: 011-22378427 .
I Mo, ACTT-CIHR. 250 1 YOUST.DEMAND /201 8-19/ ) T Dated: 2. lU_E{H:‘i

NOTICE U/S 221(1) OF THE INCOME TAX ACT, 1951
PAM: AADCTOLIS80C -
To
The Principal Officer
M /= Teil Frojects Lid
Engincers India Bhawan-1
Bhikaji Cama Place
R.K. Puram, New Delhi 1100686

Sir/ Madam
Sub: Final opportunity before coecrcive measures for recovery of
demand in your case — Reg.

From the verification of records, it was noticed that there exists
demands in yvour case which have not been paid till date. These demands
are appearing as recoverable from records, the details are as under:-

i‘éﬁ;_. ALY Amounts 'E Created under
I | | sections |
L1 ]12012-13 [ 16.6807- [ 271(1)(c) 1

Plus intt. Up todate

A final opportanity is being given for payment their above demands and
furnishing the preof of above payments. In this regard, you are reguested to you
may appear before me personally or through an AR, in my oifice at 11:00 a.m. on
24.10.2018 or may send a written communicatinn ra resch mo oo ol Defore that
duts. i caese, any rectification or appeal effects f stay poetitions are pending or vou
have already paid the above demands. nccessary proaof of the same, mav be
furnished so that the consequential cifect of the same can be given.

If you fail to attend at the stipulated date and time the undersigned will ke
constrained to take coercive proceedings for recovery for arrcar demand without
giving further opportunity.
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By Speed Post

The Assistant Commissioner if Income-tax
Circle 25(1), Room No. 192 A

C R Building,

New Delhi- 110002

20" October, 2018

Sub: payment of penalty us/ 271 (1) for AY 2012-13 [PAN: AADCT0186C)

Dear Sir

| am in receipt of your notice reference no. F. Mo. ACIT-CIR. 25(1)/0OUST.DEMAND/2018-19 dated
12.10.2018. | being liquidator of the Company would like to apprise you that the demand raised in your
above stated notice had already been paid on 5" April, 2018 vide challan serial no. 00412, BSR code
0510308, Rs. 16681/- drawn on HDFC Bank Net banking, copy of the challan is enclosed herewith for your

kind reference and further action. You are requested to close this matter at your end asap.
Thanking you

Yours sincerely

For TEIL Projects Limited (under liquidation)

- £
et

Harrish Khurana

Pk Alalolc|t]o]1]8]6|c]

Major Head | 0020 - INCOME-TAX ON COMPANIES{CORPORATION TAxal

Minor Head ‘ 400 - TAX ON REGULAR ASSESSMENT 1

Description of Tax Amount in Rupees HDFC BANK LIMITED

Basic Tax 0.00 Challan No 280
Surcharge 0.00 BSR Gode 0510308
E-dncation Casé 9.00 Date of Receipt 05/04/2018
Penalty 16,681.00
Others 0.00 Challan Serial No 00412
Interest 0.00 Assessment Year  2012-13

TOTAL 16,681.00 Bank Reference 00412

Drawn On HDFC Bank Netbanking

Rupees (In words) ‘ SIXTEEN THOUSAND SiX HUNDRED EIGHTY ONE ONLY ‘

CIN | 05103080504 1800412 \

Debit Account No.

| 00511000054354 Payment Realization Date

05/04/2018 08:53:20 l
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16. Further, the following intimation dated 21.02.2020 for A.Y. 2018-19

was issued by the Income Tax Department under section 143(1) of the

Income Tax Act, 1961, showing nothing payable to the department by

the Corporate Person and a refund of Rs. 10,050/-:

INDIAN INCOME TAX RETURN ACKNOWL
[Where tho data of the Return of Income in Form
ITR4, [TR-5, ITR6,ITR-7 tra nsmittad

ITR- (SAHA), ITR-2, ITR-3,
electronically with dlgital signature]

]
EDGEMENT Assessment Year |

2018-19
|20

PRI 2 \-um! | Gty e in L | T = i TP I e T |
T —— . |
TEIL FROJECTS LIMITED —'E
i | EDCHJI Bl
= Flat/Door/Bluck N - .
= n. ek Mo ) Name OF I'n.'nlIs&s.l'liulld]ng;'\'illu;gu F T |
2 | ENGINEERS INDIA BHAWAN o b
i has bween | N ——
£% : eleetromigall \Eﬂ-ﬁ l
cr E RuadiStrectPost Office Arca/Lucality 'r"'““'i““ij =
=i '
%:; = L BHIKAN CAMA PLACE
EE E — Stafug e Compaiy
. o Cily District Slaic inFine .
E: g T iaT — PinZipCudde | Andhaar Number/Enrollment [D
7 LB al
:.-_: o . IRLLIT
= — I
Desigustion of AD{Ward/Clrcle) ]Eﬂ-l,; 2510y i lﬂ . : N
e i S L Ly
I _,‘ _L Know edgement Number [HO2HI 2108 —I Date[DIVMMAYYYY) 31192018 -
I | Giress total ingome - -
- - 1 0
2| Deductions wndor Chipter-V |- e TRE |
3| Total lngome : .
P -1 3
" —- ]
Z S| Cueirem Yeur loss, if amy 3
B — ? 1 6ES 36
- 5 |4 Nettax pavable | B |
[ & I
=3 2 [ Iterest and Fec Fayable 1
= - h]
z e | 6 Total fax, interest and Feg pivahle :
!;_' v —_—f—— . : ) fi 1}
JEE| T Teeshid 1 Advanee Ta Ta 0
i é ? Is 7h 114
E | £ 7o U_
‘ d el Assessment Tux 74 '
| e | ® Total Taves Paid (Tu+The7g +Td) T - —
& | Tax Payahle {6-Te} : _92&1.
— - § -
U1 Relund (Te-) ) 9 -
S i U260
‘ 10| Lxempt Income Agriculture
S i Otliers _l i

This return has beeg digitally signed by HARISH K11IRANA

baving PAN _""“_IL““£ Triom 11" Adldrese 157.36.234.44

- n 1 .
Dse §1No & isguer ZIETRISHI0T60 1 §) SN =SaleSery pl sub-CA for RCAR Class 2 2004 0=

onl 21-10-2018 &t ROHINIDELH)

SubeCAO=Sidy Tocknolagics Limited C=18
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W tiooteyeryy Fapl) via wigayen

T L EED

Bangalore-560500

Talaphone: 18001034455 (Toll Froe) or 050-46605200

s st o H e wyy baimEgE INTIMATION UfS 143{1) OF THE INCOME TAX ACT, 1961
A1
. o vrim e
Mame & Address: iy i
TEIL FROUECTS LIMITED v, T a v
ENGNEERS INDLS BHAYAN i R et
1, BHIRAD CARS PLACE Vazayn giem
W DELHI EE AL PR LETS BT
FELHI 115068
MO
Phiman it
aliaac S LA B g winhfey  [THsdwE  Document Identficalion Na:
Domestic Flag A.Y, ITR Type: Date of Order: | CPC/I1819/AK/1976435782
Reafund S& N
Y 201819 | MRS ORGKAL | 21022020 g Seteres 8871215412
B T sl ¥ e 340212441211018
Raturn filed under seclion 139 E-Fliing A:I';nnwhﬂgament Na:
yreeiatin ot 4 fr et oo & v P
Cue Date for Fiig Original Resur; Daté of Filing Raturn: PAN:
30-09-2018 21-10-2018 AADCT0186C
i v o e Exlurdid Do Bate for Fiing Qiginal | Jurtsdictional Assessing officer detatls:
Coiparate identity Numbar [CIN): Fsturn: WAAD 257), DELHI
UM MIDL0ERLE T HAp-2018
T INCOME TAX COMPUTATION (IN RUPEES)
L fim firre o o o T A fea 1431
v Pee it i Ty
SL.No. | Particulars Reporting Heads Aa Provided by As Computed Under
Taxpayer in Retumn of
Ihcomp Soction 143(1)
1 i TE T A 0 0
INCOME FROM HOUSE PROPERTY *
HEADS OF =
7 INCOME | orouw 0 g s o v efe 0 ]
INGCOME FROM BUSINESS OR
PROFESSION =
3 i st 0 N
INCOME FROM CAPITAL GAINS *
; v it Hamg
INCOME FROM OTHER SOURGES ™ 95,579 95,579
T ¥t T
3 INTRA HEAD ADJUSTMENTS NA 0
T P derl i
B TOTAL (AFTER INTRA 95,579 85,579
HEAD ADJUSTMENTS) B=(1+24344).5
s g g A ek oy o ) e
7 LOSSES OF CURRENT YEAR T0 B 95,579 95,579
SET OFF AGAINST B
 feg som i 't o s 8 0
6 BROUGHT FORWARD LOSSES T0 BE SeT 0
OFF AGAINST &
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ot CPC/BIHAS 1976435782 PR

Dacumernt Identification No,
(e AT T PAN: | am Mame ferbar o ALY [ amin & Ry Date of order
TEIL FROJECTS LIMITED
AADCTOIBGEC 201819 21-02-2020
™ laam ey ) ek o R FT 20w from A am 143(1)
Ham ficy i
LEEE T
As Provided by
Sl.No. | Particulars Reporting Heads Taxpayer in Ratumed | ag Computed Under
Income Saction 143{1)
fa iR EEiER ] 0 ]
26 TAX PAYASLE ON TOTAL INCOME 26s(24421)
aifirame (2umT)
SURCHARGE (0N ASOVE 28]
(i) 25% of tax on Deemed Incomea
a7 chargeable we 115BBE 1] ]
) Or [[25) - {Tax on Deemed Income
chargeabls uis 11586E)] (Applicabin if 13 0 0
axceads 1 Crore)
{ai) Total (i + i) ]
fon e g 27
28 EDUCATION CESS on 26 & 27 0 0
T
2 GROSS TAX LIASILITY (24=26+27ji+28) 0 a
mwmdn 23 4@ 29 e
30 GROSS TAX PAYABLE(HIGHER OF 23 or 29 0 0
mr 11EA4, hmwmﬂ:mmh
3 CREDIT UNDER SECTION 116)45 OF TAX
PAID IN EARLIER YEARS 0 0
3z ur 115085 TTie a5 WA 4 e T s m i
TAX PAYABLE AFTER CREDIT UNDER 0 0
SECTION 115044
a3 TRBNDNY e 0 0
RELIEF LIS aqvm0n,
1 W TEA
; BRI & T T
34 RELIEF WW/S %1 o 0
TAX RELIEF
e o ST
35 'POT.nL TAX RELIEF 35=(35+34) 0 0
EM i
arfims
3% TOTAL I A W i
INCOME TAX | ToTAL INCOME TAX LIABILITY 0 0
LIABILITY | 35e37.35)
Frereht 43 & afiramy ¥ firg) (o 2344
ar FOR DEFALLT IN FURMISHIMG THE 0 0
RETURN (SECTION 23443
38 HEA W i i Ry 23148
FOR DEFAULT IN PAYMENT OF ADVANCE 0 o

PAYMENT [ SECTION 234 B)

R MW T S 2MC )

¥ FOR DEFERMENT OF ADVANCE Tax 0 0
INTEREST | (SECTION 2340)

a0 PAYABLE 23dF 0 o
Fees Uls 234F

41 TA ey o A1=(3T+38+30-+40) a 0

TOTAL INTERESTAND FEE

42 e I W 5 ey 42=(5f+41) 0 0
F«.GGREEEM’E INCOMETAX LIARILITY

43 afTw 9,264 9,264
D5
A9

dd 0
Tes - : 0

T T

f37
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53 WEH Ham

CPC/1819/AR/1976435782

Document Identification Na,

.

T e wem PAM: | =M Name Proemmi ay, | sdwa e Date of order
TEIL PROJECTS LIMITED
AADCTOIBEC 2018-19 21=02-2020
5. DETAILS OF TAX ON DISTRIBUTED INCOME OF A DOMESTIC COMPANY
OM BUY BACK OF SHARES(BBS), NOT LISTED ON STOCK EXCHANGE
™ frEm Frmm 4w TR g T Aot A w1431} —|
T fer =ty .
As Provided by i e
SINe. | Particulars Reporting Heads [ axgayer in Ratum of | 0 oo ted Under
pme Sactlon 143(1)
1 TAX ON DISTRIBUTED INGOME ON ) "
BUY BACK OF SHARES LIS 11504
2 SURCHARGE
SCHEDULE CHARGE ON ABOVE 0 0
” BBS | ECUGATION+SECONDARY & HIGHER 0 0
EDUCATION CESS
4 TOTAL TAX ON DISTRIBUTED INCOME
DN BLIY BACK OF SHARES PAYABLE o 0
5 BEZ
w2B8 | INTEREST UsS 11508 0 0
. ADDITIONAL INCOME TAX AND
INTEREST PAYABLE {4+5) o 0
¥ TAX AND INTEREST PAD 0 0
8 NET TAX PAYABLE/ REFUND (6.7) 0

56. AGGREGATION OF REFUN
CROSS HEAD ADJUSTMENT)

D & DEMAND ARISING QUT OF INTIMATION W% 143{1} [AFTER ROUNDING OFF AKD

HEADS

REFUND AMOUNT

DEMAND PAYABLE

IMGOME Tax

10,050

ooT

NA

EB3

NA

BALANCE REFUNDVDEMAND AFTER CROSE HEAD ADJUSTMENT

10,050

FE Hty wra

v ot i W we R e

57 | Total custanding demand and interast
lo the extent adjusted with refund amount.
meﬂﬁmqﬁmmm*mﬂ#!.iﬂmﬂrm
T s i T W i Heern T )

{Please refer to the Annexurg - Outstan
the outstanding amounts in datall, If any)

T T e 22002 &

payable under sag 23042)

ding tax Demand detalls attached, to know

54 ﬁ'iﬁ"-'mm

KET AMOUNT REFUNDABLE

10,050

REFUND SEQUENCE ND:

8871215412

HEABS

BN

DEMAKD PAYABLE

IMCGOME TAX

d

oot

a

BBS

0

HET AMOUNT PATABLE
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17. The NoC dated 09.11.2020 issued by the Income Tax Authority is

extracted herein below:

GOVERNMENT OF INDIA J % b
MINISTRY OF FINANCE
INCOME TAX DEPARTMENT
OFFICE OF THE INCOME TAX
OFFICER
WARD 25(1), DELH|

E%EEDJECTS LIMITED
ERS INDIA BHAW
BHAWAN , AN ENGINEERS INDIA

1, BHIKAJI CAMA PLACE 110066, Delhi

| India
: PAN: Dated:
! : DIN & Letter No -
| AADCTOM86C 09/1 7"
, 1/2020 ITBNCOMIFM?I202ll-21f1028535336[1]
!
I Sir/ Madam/ M/s,

Subject: Proceedings under soction 178 - Letter

Sub-  No Objection Certifica ion 178
—~y te {NOIC) fur the“purppse of section 178 for the |.T. Act,
As per thi i i .

per this office record, there is.no outstanding liability against the assessee and also no

proceedings are pending against the com '
are pe pany. Therefore, this office has jecti
company being liquidated and funds being distributed to shareh oo

requirement of section 178 of the |.T.Act 1961, olders of the company as per

UMA SHANKAR
WARD 25(1), DELH|

18.In the meanwhile Collector of Stamp also issued certificate dated
18.01.2017 and 13.11.2017 to the Corporate Person for the deposit
of Stamp Duty under section 9(1)(b) of the Indian Stamp Act 1899.
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19. The voluntary liquidation proceedings were being conducted under
the provisions of the Companies Act, 1956, read with the Companies
(Court) Rules, 1959, on the basis of Rule 4 of the notification bearing
no G.S.R. 732(E) dated 29.06.2017, issued by the Ministry of
Corporate Affairs. The said rule provided that the proceedings relating
to the voluntary winding up of a company, in respect of which notice
of the resolution had been advertised under Section 485(1) of the
Companies Act, 1956, but which had not been dissolved before 1st
April, 2017, would continue to be governed by the provisions of the
said Act. A copy of the aforesaid notification has been placed on record

as Annexure A-15 of the petition.

20. The Liquidator had renamed the existing current Bank Account of the
Company to indicate that the Company is under liquidation, with Yes
Bank having its branch at Chanakyapuri, New Delhi and another
bank account in the Corporation Bank (Union Bank) having its
branch at Sector 15, Rohini, Delhi (transferred from its Sector 62,
Noida branch, old A/c No. 117001601200110) in the name of “Teil
Projects Limited (under Liquidation)” having current account nos.
000381400001955 and 510341000674157, respectively. The
applicant had written to both the banks for closure of the bank
accounts vide letters dated 17.10.2020 and 18.12.2020, respectively.

21. The Final Report dated 05.04.2023, as per Regulation 38 of the
Voluntary Liquidation Process, has been submitted by the liquidator
along with the Liquidator's statement of receipts and payments
audited by M /s Pradeep Midha & Co., Chartered Accountants. In the
final report, the liquidator has submitted that the affairs of the
Corporate Person have been wound up and its assets are completely
liquidated. The amounts realized have been distributed among the
stakeholders as per the provisions of the Insolvency and Bankruptcy

Code, 2016.
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22. The Liquidator’s statement of receipts and payments for the period

from 01-07-2016 till 31-12-2020 is as follows:

Liguidator’s Statement of Receipts & Payments for the Period from 01-07-2016 till 31-12-2020

Annexure A
Receipts Estimated | Value Payments Amount (Rs.)
Value [Rs.) | realized (Rs.)
| Bank Balance 34,20,351.00 | 34,20,351.00 | Legal, Liquidator Fees
and other incidental
Cash 10,000.00 10,000.00 | payments:
| Interest of FDR 2,81,299.36 | 281,299.36
. Income Tax 48,92,195.00 | 48,92,195.00 | 1. Liquidation Expenses 535,800.00
Refund
| Interest on IT 410,261.00 410,261 | 2. Stamp duty 374,500.00
refund
Security Refund 4,277.00 4,277 | 3. Consultant Fees 471,545.00
| Sale of Old Assets 8,957.60 8,957.60 | 4. Salary 11,52,844.13
Sale of Toyota Car 1,01,000.00 1,01,000 | 5.Claim to Creditor EIL 42,86,787.50
333,625.00

6. Duty & taxes

Contd. on Page 2

7.C.A. Fees
8. Advocate Fees

9.Bank Charges

'110. Income Tax & TDS -

21,800.00
96,500.00
7,713.01
168,826.00

Payment to Members

16,78,000.00 |

Net Balance

NIL

_G;ma‘_ﬁiw

91,28,340.64

91,28,340.64

Grand Total

9128340.64
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]

Page 17 of 37



A certified copy of the bank statement by the Chartered Accountant

is also extracted hereinbelow:

Statement of Receipts and Payments for the period 1st July, 2016 to 31st July, 2017

Receipts / Income PaymentfExpenditure

Particulras Amount (INR}) Particulars Amount {INR)

Opening balance 10000.00] |Stationery 5902.00

Cash Received - Yes Bank 37190.00| [Conveyance Charges 7721.00
Car Valuation Repaort 500.00
Mobile Charges 7000.00
Courier & Fostage Charges 1687.00
TDS Return filing Fee 440.00
Car Repair Charges S00.00
Motary Charges 350.00
Staff Welfare 13965.00
Cash Handling Charges 3250.00
Cash deposited in Yes Bank S875.00

Total A47190.00| (Total 47190.00

Pafin 0t vufpv] CY evins oledte atlae i

Liquidator UCC & Associates LLP
Harish Khurana Chartered Accountants
N a1
Date: 14-08-2017 |-
Place: Delhi Umesch Chand Goyal
Partner

Statement of Receipts and Payments for the period 1st July, 2016 to 21st July, 2017 of YES Bank Afc

Receipts / Income Payment/ Expenditure
Particulras Amount{INR) Particulars Amount({INR)
Opening Balance 62,208.35
Fund Received from Corp. Bank 1,500,000.00 Fixed Deposit Creation -Yes Bank 10,500,000.00
E Flexi Deposit -SWEEP IN (Yes Bank] 3,900,000.00
Cash Deposited 5,875.00 Funds Transfar to Corparation Bank 200,000.9a
Fixed Deposit Matured (Principal) 12,500,000.00
Amt. credited from SWEEPIN FD 5,299,999 98 Harish Khurana & Associates
Interest an Fixed/Flexl Deposit 281,299.36 1. Liguidation fees 183,646.00
Imcame Tax refund from IT Dept, AY. 1.827,109.00 2. Relmbursment of Expenses
2013-14 incurred on behalf of company 298,346.00
Interest Income om IT Refund 354,377.00 Salary Expenses 976,938.00
Sale of old asset &,957.60 Qfflce Expense
1. Printer 3,120.00
Refund of Security Deposit 4,277.00 2. Internet Charges 22,439.00
3. Webtel Software 5,650.00
Cash withdrwal for office expences 37,190.09
Professional Fees
1. Cansultancy fee 50,495.00
2.EPF & Emplayees Record 33 77
Maintainence Charges .772.00
3.Prafessional Charges 167,588.00
Bank Charges 459.01
Closing Balance 5,351,043.58
TOTAL 21,781,894.94 TOTAL 21,781,894.94
E"“F‘J‘L O W L,-'],‘._“h.g *7} C{%‘M#‘h ol H
Liguidatar UCC & Assaciates LLP attariaol
Harish Khurana Chartered Accountants
L o {
Date: 14-08-2017 ~—A. B ‘I —
Place: Delhl Umesch Chand Gayal

Partner
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Statement of Receipts and Payments for the

period 1st July, 2016 to 31st luly, 2017 for Corporation

Bank A/fc
Recer
S eceipts / Income Payment /Expenditure
' Amount (INR) Particulars Amount (|
Opening Balance 82,5593.70 i
Funds Received from Yes Bank 200,000.00 Office Expenses
1. Internet 17,111.00
2. Printer 2,413.00
Salary Expenses
Income Tax Refund 1,241,966.00 1. Salary to office Boy 28,599.00
2. Provid : )
Interest on IT Refund 55,884.00 Pt fund 20000
Bank Charges 6,900.00
Fund Transfer to Yes Bank for
FD 1,500,000.00
Closing Balance 13,426.70
1, ¥ -
580,409.70 1,530,409.70

P 8L Lpovt & ey, dlode. alhociast

Liquidato
iq : r UCC & Associates LLP
Harish Khurana
\C]W___ﬂ Chartered Accountants
Date: 14-08-2017 '\4/"‘1
Place: Delhi

Umesch Chand Goyal
Partner

23. Further, a claim was made by Engineers India Limited, who is also a
shareholder, vide letter dated 16.11.2018 and Form B dated
13.04.2019, which was rejected by the Liquidator vide letter dated
14.05.2019. The said claim was allowed by this Adjudicating
Authority vide order dated 29.11.2019 in IB-1451(ND)/2019, which
was upheld by the Hon’ble NCLAT vide order dated 22.05.2020 in
Company Appeal (AT) (Insolvency) No. 58 of 2020. Accordingly, the

payment was made to Engineers India Limited.

24. Remaining funds were distributed between both the shareholders
equally vide Cheque No. 458663 & 458664 dated 30.11.2020 for Rs.
839,000/- each to both the shareholders.

25. This Adjudicating Authority on 28.08.2023 directed the Applicant to
prepare a gist of the matter as per the checklist provided in the order.
In compliance with the same, a brief synopsis was uploaded on

28.09.2023 on the DMS e-portal.
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26. On 03.01.2024, the Applicant was directed to issue notice to the RoC.
A Status report dated 29.01.2024 on behalf of ROC was filed. The
relevant portion of the status report is also extracted below:

5. Further, as per records on MCA portal, following E-forms has been
filed by the petitioner company regarding Voluntary Liquidation and

same has been taken on record this office:

a. Company has filed MGT-14 vide SRN G08706913 dated
05.08.2016 in respect of Special Resolution dated 28.07.2016
passed by the shareholder for Voluntary liquidation of the
Company under Insolvency and Bankruptcy Code, 2016.
Annexure-C

b. Company has filed GNL-2 vide SRN G07834294 dated
22.07.2016 in respect of Declaration of solvency dated
21.07.2016. Annexure-D

c. Company has re-filed GNL-2 vide SRN G08870735 dated
09.08.2016 in respect of intimation to the roc for appointment

of company liquidator. Annexure-E

d. The Company has failed to submit copy of final report in
compliance of regulation of 38(2) of IBBI (Voluntary
Liquidation Process) Regulation, 2017 before this office in
Form GNL-2, due to which this office has no information
about completion of Voluntary Liquidation process of the
company in stipulated time frame as prescribed in 37(1) of
IBBI (Voluntary Liquidation Process) Regulation, 2017.

6. Further as per data received from various cells in this office, no inquiry
/ inspection / complaint /legal action has been shown pending against
the subject Company. That this office has compiled the above factual
report based on the records maintained & documents filed by the

concerned Company on MCA21 portal.
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Pursuant to the above, the Corporate Person filed an affidavit
containing the e-form GNL-2 bearing number SRN AA7793962 dated
03/05/2024, filed with the RoC, and the letter dated 10-05-2024 by
the RoC whereby the said Form GNL-2 was taken on record.

Ld. Counsel for the RoC has also appeared before this Adjudicating
Authority from time to time and has raised no objections to this

application for Voluntary Liquidation.

27. Further, on 08.07.2025, this AA passed the following order:

2. Upon careful perusal of the records placed before us, it is
noted that the present Application, although filed under
Section 59(7) of the Insolvency and Bankrptcy Code, 2016,
on 09.04.2023, relies predominantly on documents that

date back as far as the year 2016. The delay in initiating
proceedings and placing such aged documents on record is
substantial. The antiquity of the documentation impedes
this Adjudicating Authority's ability to form a conclusive
opinion and pass appropriate orders under the provisions of
Section 59 of the Code. Furthermore, several crucial
documents and declarations, which are indispensable for
the adjudication of the matter, are found to be missing or
deficient. These include:

a. The Audited Financial Statements of the Company for
the Financial Year 2014-2015 and onwards, along with
proof of income tax compliance for the relevant
periods.

b. The Special Resclution dated 28.07.2016, wherein the
decision to woluntarily wind up the Company was
taken, is not found on record.

c. A duly verified list of stakeholders has not been filed.

d. Form H, as prescribed under the Voluntary Liquidation
Process Regulations, 2017, is not available in the
record.

e. A categorical declaration stating that there are no
pending claims from any creditors has not been
furnished.

f. A duly audited statement of Receipts and Payments
pertaining to the liquidation period is absent.

g- The Income Tax No-Dues Certificate, confirming that
there are no outstanding tax liabilities, has not been

submitted.
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h. The declaration by the Liguidator as required under
Regulation 3(1)(=&)(ii1), Regulation 3(1)(b)(iii), and
Regulation 3(5) of the Insolvency and Bankruptcy
Board of India (Voluntary Liguidation Process)

Regulations, 2017, is not found on record.

28. Pursuant to above, the Liquidator has filed a compliance affidavit on
08.08.2025 on the DMS e-portal. In view of certain queries remaing
unaddressed, another set of directions vide order dated 05.01.2026
were issued and the same is as follows:

1. Ld. Counsel for the Liquidator appears through VC and submits that in
compliance of order dated 08.07.2025 an affidavit has been filed. Upon
perusal of the same, it is observed that certain clarification including
those relating to point no. 2(e) and 2(h) and the verification as
mentioned in point no. 1 and d have not been adequately covered in the
affidavit. Moreover, there are also certain aspects which requires
clarification. The liquidator is directed to comply with the directions as

per the order.

Pursuant to the above, a compliance affidavit along with annexures

was uploaded on 16.03.2026 on the DMS e-portal.

29. Further, vide order dated 25.03.2026, the following directions were

issued:

3. Ld. Counsel for the Petitioner is directed to provide the
following information:

i. Details of Form-H.
ii. Final Report along with the Annexures.
iii. The clarification regarding the public notice issued on

20t July, 2016 have no mention regarding the
invitation of claim.

iv. Details regarding the communication received from
stamp office for their dues.

v. Details regarding the submission of preliminary
report.
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30. To the above, a clarification has been filed on 19.04.2026, and the
relevant portion is extracted hereinafter:

(i) Notification relating to Form H was came into effect on
05.04.2022 and Bank account of the Company under liquidation
was closed on 18.12.2020, hence after this date there was no
activity of the company under liquidation and provisions for
filing of Form H is not applicable here in the present case,
however to satisfy the query/ requirement of the Bench, Form H
is being enclosed herewith with the necessary information,

wherever applicable and marked as Annexure R - 1.

(if) Copy of the Final Report as enclosed earlier is being enclosed
herewith again with the column No. of relevant pages of the
Annexures, which are already on record and had been attached

with the application and marked as Annexure R -2.

(iii) Public Notice was published on 01.08.2016 in the News Papers

in English and in Hindi which is annexed at Page No. 116 -117 of

petition, which had been published as prescribed under th{l
erstwhile Companies Court Rules and not as per the IBBI
(Voluntary Liquidation Process) Regulations, 2017, which were

not into force on the date of publication.

(iv) Communication with the SDM Stamp duty are already enclosed
with the application/petition on record and are available at Page
Nos. from 146 — 153 and Evidence of payment of Stamp duty as
adjudication by the SDM of Stamp Office, are available at Page

Nos. 154, 155 & 156 (three certificates)
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) Preliminary Report — as this report is part of IBBI (Voluntary
Liquidation Process) Regulations, 2017 and was not in existence
when the resolution was passed and as per clarification of MCA
dated 29.06.2017. entire process was completed under the
provisions of erstwhile Companies Act, 1956 and under the
Companies Court Rules and provisions of IBC were made
applicable to TEIL when the appeal filed against the order of the
Hon’ble NCLT dated 29.11.2019 was dismissed by the Hon’ble
NCLAT vide its order dated 22.05.2020 and not before and the
order of the Hon’ble NCLAT merely two business were done by
the TEIL — First — Payment to the Creditor was made as per the
directions of the Hon’ble NCLAT and Second balance amount
was distributed to the Shareholders / contributors of the

Company. INo other financial activity was carried out by the

TEIL..

31. The relevant portion of Form H has also been reproduced hereinbelow:

SL Particulars Description
No.
(1) (2} 3
1 Mame of the corporate person TEIL Frojects Limited
2 I UT4140DL2008PLC 180887
3 INCLT Bench MNew Drelhi
4 Date of initiation of voluntary liquidation process 2H July, 20016
5 Date of appointment of Liquidator 28 July, 2016
[ Liquidator's Registration Wo. as IP M. AL
i Whether the Liquidator was replaced during the M. AL
process (Yes f No)
If yes ﬁ;ﬂ!ﬂ of previous Ligquidator and his registration M. A
Drate of replacement of previous Liquidator M. A.

B Date of opening of bank account for liquidation
(with account details)

9 Date of notice for uncalled capital funpaid capital N. A.
contribubon
10 Date of realization of uncalled capital funpaid capitall MN. A.
contribution
11 Date of intimation to statutory authority as
applicable.
a. EPFO a. 05-08-2016
ESI
c. Income Tax c. 05-08-2016
d. Inspector of Factory . MN.oAL
e. GST 05-08-2016 (Service Tax])
f. REBI MNoAL
g. others — Shop & Establishment g MN.A.
by TBEL h. M.A.
i. TPA
. MNLAL
12 Amount deposited into Corporate Voluntary N. AL

Ligquidation Account:
a.  Amount of unclaimed dividends
b, Amount of undistributed proceeds
c. Income referred to in sub-regulation (2) and (3)|
of repulation 39

d. Interest referred to in sub-regulation (4) of
regulation 39
Total
13 Remuneration of Liquidator (Rs.)
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I
SL. Particulars Description {
No.
n () (3
1 Year of Incorporation 2008
2 Objects in brief To bid for, accept and execute engineering
projects in India and abroad
3 | Paid up Share Capital / Capital Rs. 100,000,000
{Amount in Bs.)
4 Assets as on Liguidation Rs. 80,95,058
Commencement date (Amount in Rs.)
5 | Debt payable as on Liquidation Rs. 6933514
Commencement date (Amount in Fs.)
2] Met-worth of the Corporate Ferson Rs. 11,61,544
{Amount in Bs.)
7 | Reasons for initiating voluntary Business operations closed
liquidation, in brief

4. Deetails of realization during Voluntary Liquidation Process:

51 No. Particulars Amount (Rs.)
(1) (2) )
T [|Sale of Assets Rs. 1,09,958
2 |Refund from Statutory Authorities Rs. 53.06,733
3  |Cash / Bank balance Rs. 37,11,650
4  |Realization of uncalled/unpaid capital -
contribution
Dristribution of unsold asset -
6  |Any other (Please specify) -
Total Rs. 91,28,341

5. Details of distribution to stakeholders as per section 52 or 53 of the Code : N.Au

{Amount in Ks.)

SL| Stakeholders* |Amount Amount Amount Amount Remarks
No. under section 52 [Claimed Admitted Distributed Distribute
and 53 (1) d to the
Amount
Claimed
(o)
(1) (2) (3) 4) {5} 6) 7)
1 | Realization of [N.A. M. A M, A IN. A M. A.
Security Interest
[Sec. 52(1) (b)]
2 | Liguidation N, A ™. A ™. A M. Al M. A,
Cost [Sec.
53(1)(a)]
3 | Workmen s [N. A. M. A M. A M. AL M, AL
Dues [Sec.
3B}
4 | Debts of Secured |[N. A. M. A M. A M. A N, AL
Creditors  [Sec.
53({1)(b)(ii)]
5 | Wages and [N. A. M. A. M. A M. A ™. A
Unpaid Dues to
Employees  [Sec.
23]

CP (IB) No. 314/PB/2023

Page 25 of 37




Debts
Unsecured
Financial Creditors
[Sec. 53(1)(d)]

ofN. A.

Government Dues
+ Amournt
Unpaidfollowing
Enforcement of
Security Interest
[Sec.53(1)(e)]

. Al

Any remaining
Debts and
Ducs[Sec.

53(1)(H)

N, A . A,

Nl ﬁlﬂ

Nlﬂd

Preference
Sharcholders

[Sec.53(1)(g)]

M. A,

10

Equity
Sharcholders

[Sec53(1)(h)]

Total

M. A . A

M. Al

N. A.

M. A.

6. The Voluntary Liquidation Process has been conducted as per the stipulated timeline: N.

A
18 Section / Description of Norm Compliance Actual
No.| Regulation Task {Number of Date Timeline
Days) (Number
ofdays)
M @ ® @ ) ©)
1 |Section 59(3)(a), Dieclaration from majority N A N. A M. A
Repulation 3(1) {a) | of directors / partners
regarding  solvency  of
corporate person and it
not being liquidated to
defraud any person
2 [Section 55((3)(c) Fassing of resclution / N. A N. A N. A
and (3)], special  resolution by
Regulation 3(1){c) | members [/ pariners
and 3(3) about commencement of
voluntary  liquidation
process and appointment
of insolvency professional
as liquidator
3 |Proviso toSection | Approval of creditors N. A N. A N.A
39(3)(c), representing two-third in
Regulation 3(1)(c} | value of debt, if the
corporate  person  owes
any debt, of the resolution
passed under section
S9(3)c) or repulation
3(1){e)
4 |Regulation 5(2) Intimation by Insolvency N. A N. A N. A
Professional  regarding
her appointment as
Liquidator, to the Board
5 |Regulation 14 (1) | Public Anmouncement in N. A N. A. N. A.
Form A by the Liquidator
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b

n 59(4),
Reg. 3(2)

Notification to Registrar
of Companies and Board
about the resolution
passed under section
59(3)c) and regulation
31(c) or subsequent
approval of creditors
thereto, as the case may

be, by corporate person

N. A

Section 38(1),
Regulation 14 (2)

Submission of claims by
stakeholders

N. A.

N. A

M. A

Section 38(5)

Withdrawal/
medilication of claim by
stakeholders

N. A

N. A

N. A

Regulation 9(1)

Submission of
preliminary reportto the
corporate person by Lhe
Liquidator

N. A

10

Regulation 29(1)

Verification of claims by
theLiquidator

11

Section 40 (2)

Intimation about decision
of acceptance/ rejection
of claim to the
stakeholders by  the
Liquidator

N. A

12

Regulation 30(2)

Preparation of list of
stakeholders by the

Liquidator

N. A

N.A

13

Soction 42

Appeal by creditor
against thedecision of the
Liquidator

N. A

N. A

14

Regulation 35(1)

Distribution of the
proceads to stakeholders
by the Liquidator

N. A

N. A

15

Regulation 39(2)

Deposit of amount of
unclaimed dividends and
undistributed proceeds in
Corporate Voluntary
Liquidation Account by
theLiguidator

N. A.

N. A

N. A

16

Regulation 38(2)

Submission of Final
Report to the Board and
Registrar of Companies
by the Liquidatnr

N. A

N. A

N. A.

17

Section 59(7),
Regulation 38(3)

Submission of Final
Report, along with the
application for
dissolution, to AA

N.A.

N. A

N. A

18

Regulation 37(1)

Completion of
VoluntaryLiquidation
Process

N. A.

N A

19

Regulation 37(2)

Meeting of Contributories
and presentation  of
Annual Status Report

N. A
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L
5l Deviation f Non- Section of the Code Reasons Whethr F
No. compliance fRegulationNo. / rectified or
observed Circular No. not
1) (2) (3) (4) (3)
1 NIL NA NA NA

B. The details of application(s) filed / pending in respect of avoidance of transactions.

5L Type of Date of Filing Date of Ocrder | Brief of
No. Transaction with ofthe the
Adjudicating Adjudicating Order
Authority Authority
1) (2) {3 {4 (5)
1 |Preferential transactions unded No such transactions [Not Applicable MNot
section 43 observed. Hence such Applicable
pplication not filed.
2 |Undervalued transachions o such transactions  [Not Applicable Mot
under section 45 bserved. Hence such Applicable
pplication not filed.
3 |Extortionate credit transactiongNo such transactions [Not Applicable  [Not
under section 50 observed. Hence such Applicable
pplication not filed.
4 |Fraudulent transactions under|No such transactions [Not Applicable Not
section 66 observed. Hence such Applicable
fapplication not filed.

32. On 08.05.2026, the following order was passed by this Adjudicating
Authority:

1. Today, the present matter is listed for clarification. However,

no one has appeared on behalf of the Applicant.

2. In the present petition bearing (IB)- 314(PB)/2023, the
arguments were heard, and the order was reserved on
22.04.2026. On perusal of the material available on record,

we are of the view that the following aspects require

clarification:

I. The Corporate Person has trade creditors to the tune of

INR 34,10,942/- (Rupees Thirty Four Lakhs Ten
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Thousand Nine Hundred Forty Two only). Whether these
creditors filed their claim or not. Whether any
distribution has been made to them. Please, provide
chart containing particulars of these creditors, nature of
transaction with them (Contract), amount outstanding
and duration, whether claim filed or not, and whether

distribution made or not.

II. RoC had undertaken to file NoC during the course of the
hearing held on 30.04.2025, however the same has not
been filed. RoC is therefore directed again to file NoC.

III. The Application is directed to file a record reflecting the
closure of Bank Accounts.

3. The Applicant is directed to clarify the aforesaid aspects and
furnish the information along with a detailed -written
submission on the aspects raised above by way of an affidavit,

within one week from this order.

4, Arguments Heard, Order Reserved.

In compliance with the same, an affidavit was uploaded on 26.05.2026

on the DMS e-portal. The relevant portion of the same is extracted below:

1. That T am the petitioner/ Liquidator in the above case and am
competent to swear the present affidavit.
2. As per para 2 (I) of the order dated 08-05-2026, the corporate

person had trade creditors to the tune of Rs. 34,10,942/- (Rupees

Thirty Four Lakhs Ten Thousand gmeJ-lv;lered Foty Two only),

g

which are as per the Declaration y,gnc:y*(hergma{ter referred to

mgckﬁi‘the‘qu\@or to initiate

Regn. No 30723
the process of Voluntary Liqu dat n. ﬁe?#:gc\\.

as DOS) prepared, signed and|su
&, like to draw
<%

your kind attention that the Volur‘@il @ﬁysdaﬁon process of
originally initiated under the erstwhile provisions of the Companies

Act, 1956 r/w relevant Companies Court Rules. The amount

acknowledged in the DOS, is required to be paid without waiting for

A2
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any claim from the respective creditors, hence it was duly paid in
full, which was mainly due to the Engineers India Limited (EIL),
one of the Promoter / Shareholder of the Company under
Liquidation. Total payment made to EIL is had been shown in the
final statement of account submitted under the head Claim to
Creditor EIL Rs. 42,86,787.50/- (Rupees Forty two lacs ecighty six
thousand seven hundred and eighty seven and paisa fifty only). This
include payment of Rs.20,41,007/- (Rupees Twenty Lakhs Forty
One Thousand Seven only) represented as Unsecured Creditors in
the DOS and Rs. 12,34,727/- (Rupees Twelve Lakhs Thirty Four
Thousands Seven Hundred Twenty Seven only) represented under
head Bills payable in the DOS and rest of the amount was as per the
claim filed by the EIL was paid as per the order of this Hon'ble
Bench and Appellate Bench. Accrued Expenses to the tune of Rs.
1,35,208/- (Rupees One Lakh thirty Five Thousand Two Hundred
Eight only) were paid in full and no claim was left. No other claim
was received from any other creditors till the filing of Application
before this Bench or even as on date.

3. As per para 2 (I1I) of the order, copies of the letters submitted

to the respective Banks for closure of the Accounts had already been

attached with the Apphcﬁ" pw to this Hon'hle Bench,

- nt

however, for conv - oot o \téq\ same is being enclosed

herewith for your rdz e jched as Annexure- 1.

i
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However, as the affidavit did not furnish all the requisite information on
11.06.2026, the following order was passed by this Adjudicating
Authority:
UKULK
1. In the present petition bearing (IB) - 314(PB)/2023, the arguments were
heard, and the order was reserved on 08.05.2026. Vide the same order
following clarifications were sought:
i. The Corporate Person has trade creditors to the tune of INR
34,10,942/- (Rupees Thirty Four Lakhs Ten Thousand Nine
Hundred Forty Two only). Whether these creditors filed their
claim or not. Whether any distribution has been made to them.
Please, provide chart containing particulars of these creditors,
nature of transaction with them (Contract), amount outstanding
and duration, whether claim filed or not, and whether
distribution made or not.
il RoC had undertaken to file NoC during the course of the hearing
held on 30.04.2025, however the same has not been filed. RoC is
therefore directed again to file NoC.

1ii. The Application is directed to file a record reflecting the closure
of Bank Accounts.

2. Pursuant to the above, an affidavit dated 18.05.2026 has been filed
wherein clarification has been furnished only qua the 19 point without any
documentary proof. Further, as regards the 2™ point, the Applicant has
annexed only the letters requesting the banks for the closure of the
accounts, and there is no proof of closure yet.

3. Further, RoC has not filed NoC as directed.

4. Therefore, we issue directions to the Applicant as well as NoC to take
requisite steps as per directions passed in the order dated 08.05.2026 and
file an appropriate affidavit providing complete and comprehensive details
in compliance of order dated 08.05.2026 within two week.

5. Subject to above, order reserved.
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33. As the applicant had failed to comply with the above orders, the orders
in the matter were reserved on 24.09.2026, the relevant portion of

which is extracted below:

5. The order dated 11.06.2026 has not been complied by the Applicant and
affidavit providing complete and comprehensive details in compliance of
order dated 08.05.2026 has not been filed within the time stipulated in
order dated 11.06.2026 and is not available on record.

6. The Applicant has failed to comply with order dated 08.05.2026 and
11.06.2026 and requisite information and documents, essential for

completeness and adjudication of the instant Application, have not been

placed on record. The order dated 11.06.2026 also specifically records that
order was reserved subject to filing of an appropriate affidavit providing

complete and comprehensive details in compliance of order dated
08.05.2026. Therefore, the matter stands de reserved.
7. List the matter before Regular Bench on 08.10.2026.

34. Subsequently, the applicant filed an application bearing no. IA-
4782/2026 under Rule 11 of the NCLT Rules, 2016 seeking
condonation of delay in filing the clarification affidavit pursuant to
the order dated 11.06.2026. The delay was condoned by this
Adjudicating Authority and the clarification affidavit was taken on
record vide order dated 05.10.2026, the relevant portion of which is

extracted below:

UKD EK
New IA-4782 /2026

1. That the instant application has been preferred on behalf of the
Liquidator/Applicant, under Rule 11 of the NCLT Rules seeking
condonation of delay in filing the clarification affidavit of various
issues in pursuant to the order dated 11.06.2026.

2. Ld. Counsel for the Applicant submits that, despite best efforts,
the affidavit could not be filed within the stipulated period and
was filed on 01.07.2026, with a delay of six (6) days. It is,
therefore, prayed that the delay of six (6) days in filing the
affidavit pursuant to the order dated 11.06.2026 be condoned
and the affidavit is taken on record, subject to all just exception.

3. Heard.
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4, Having regard to the facts and circumstances of the case and
the submission made by the Ld. Counsel for the Applicant, we
are of the considered view that sufficient cause has been shown
for the delay. Accordingly, in the interest of justice, the delay of
six (6) days in filing the affidavit pursuant to the order dated
11.06.2026 1s condoned. The affidavit dated 01.07.2026 is
taken on record subject to just all exception.

5. Accordingly, the application stands disposed of.

The response given by the applicant in response to the queries raised

is reproduced below for ready reference:

‘ SNV

2. As per para 2 (1) of the order dated 08-03-2026, the corporafé person

had trade creditors to the tune of Rs. 34,10,942/- (Rupees Thirty

Four Lakhs Ten Thousand Nine Hundred Foty Two only), which

are as per the Declaration of Solvency (hereinafter referred to as DoS)
prepared, signed and submitted to the Liquidator by the company to
initiate the process of Voluntary Liquidation. Here I would like to

draw your kind attention that the Voluntary Liquidation process was
originally initiated under the erstwhile provisions of the Companies

Act, 1956 r/w relevant Companies Court Rules. The amount

acknowledged in the DoS by the company, is required to be

>
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mandatorily paid without waiting for any claim from the respective
creditars, hence it was duly paid in full, which was mainly due o the
Engineers India Limited (EIL) i.e. one of the Promoter / Shareholder
of the Company under Liguidation. Tetal payment made 1o EIL is b
been shown in the final statement of account submitted under the
head Claim o Credilor EIL Rs, 42,86,787.50/- , This include payvimean
of Bs. 20,41,007/- (Rupees Twenty Lakhs Forty One Thousand Sewven
onlv)  presented a5 Unsecurcd  Creditors  in the  DoS  and
Rs.12.34,727/ (Rupees Twelve Lakhs Thirty Four Thousands Seven
Hundred Twenty Seven only) represented under head Bills pavable in
the oS and rest of the ameount was as per the claim filed by the EIL
during liguidation proceedings and was paid as per the orders of this
Hon kle Bench and Appellate Bench dated 22-05-2020 and attached
as Annexure- 18 on pages 171 to 181 of main petition, rf!.nmal =

/J XS, 1A &y I
Expenses o the tune of Rs. 135,208~ (Rupees One I,..ILI'q_u "T-é\\.'.‘_::"-

left. Mo ather claim was received from any other cre =LAl the

L

¥

.-_-"'..I i

ey |

!
pr A
.

filing of Application before this Bench or even M—'—“":
Documentary evidence for payment made which is reflected in the
Bank Statements, are enclosed herewith for your ready reference and

copy of the Final Report of the Liquidator is also enclosed as

Annexure-2%at paces 230-233 of main petition.

Sl

Copies of the Bank Statements of the respective Banks i.e. Yes Bank
and Corporation Bank (now Union Bank) are enclosed  herewith for
vour ready reference, where it is €learly reflected that these account
were clased by the respective banks after the request letiers

submitted, enclosed herewith as Annexures 1 & 2,

BV Ul usoyg i 0} apew sjuswled

v

b ..‘. ,-r":-f'
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sevemicenl snvzealas tar FIDE.

Avmmmex e shoseings

5. MNo. Particulars T Aomount {Rs) | Remarks
1. Payment due originally as 204 1,007 [Focuments prepoared S
per DoS prepared by BOD signed by e BOLID of
ot TEIL TEIL and daly audited
|
|
> Bills Fayvable duc to EL 12,534,727 Avs alyowe |
3. Aomount Paid 20,31 00T Clheaue o, A8 1876 . -|

IS5_12. 2007 drawn on

s Bank

4. Avrmoruent Faid o, LG, 609 Part paymecint s mm el |
vie chegue nao. 2E340]
. 11062018 draswe |

on Corpreoration Ianl

| 5. Balance Aoarmount Due L I Howewe r:— ElL. I_d;:-_n.i;?:-:—.i_u

{1Z34727 — o l1aoi9) revised claim of
Rs. 10,29 1717~ vide f1s
letter . 1o-10-2001 8,

arvdd Biled apprlicotion

oooinst the TEIL betore |
the Honble MROCLT, |
welvich was admitted by .
the Hon " ble Bomnch anad

PNOLLAT dated 20-005 -

2020,
[ | Fimal poyiiment made e, 29, 171 | s |-:_|:|-_L'I1|: direction ol

SAvppellate Tribunnd
wlistead 200005 - 201200

ithe FTon™ble 3emciht ol
cociaentory ewideioee

I is enclosaecc,

35. Further, the Liquidator and the Learned Counsel appearing on his
behalf have on several occasions affirmed before this Adjudicating
Authority that no dues remain outstanding against the Corporate
Person, and that all bank accounts of the Corporate Person have been
closed. Furthermore, in reference to the third question raised by this
Bench, the Ld. Counsel for the RoC appeared on 08.10.2026 and
submitted that the RoC has no further observations to make.

Accordingly, orders in the matter were reserved on 08.10.2026.
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Findings and Orders

36.

37.

38.

39.

On hearing the submissions made by the liquidator and perusing the
documents annexed to the application, it appears that the affairs of
the Corporate Person have been completely wound up and its assets
have been completely liquidated in accordance with applicable

provisions.

Public announcement was made on 01.08.2016, and apart from the
claim of Engineers India Limited, which was adjudicated upon and
paid in full, no other claim has been received pursuant to the same.
Further, as per information furnished and affidavits filed before this
Adjudicating Authority, payments have been made to the creditors
and stakeholders. Therefore, the Company, Teil Projects Limited,
shall be deemed to have been absolved from all of its liabilities,
including dues. Notwithstanding, if any dues have been
acknowledged in the books of Teil Projects Limited and/or in any of
document/report/affidavit filed before this Adjudicating Authority in
the instant petition, which remain unpaid as on date, and at any time
(subject to applicable law including the law of limitation) it is found
that the affidavit furnished before this Adjudicating Authority
contained any false particulars, including but not limited to that of
satisfaction of dues of creditors, if any, legal proceedings as per the
applicable law may be instituted against the directors and

shareholders of the Company, Teil Projects Limited.

Various Statutory Authorities, including RoC and concerned Tax
officers, have been intimated about the commencement of voluntary
liquidation. No further objection to this Application for voluntary
liquidation has been raised on behalf of any other stakeholders.

Further, the NoC has been received from the Income Tax Department.

In view of the above facts and circumstances, we are inclined to pass
orders for dissolution of the Company, Teil Projects Limited, and

CP (IB) No. 314/PB/2023 is ALLOWED accordingly.
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40. The Liquidator of the Corporate Person is further directed to serve a
copy of this order upon the Registrar of Companies (hereinafter
referred as RoC), Delhi, immediately and, in any case, within fourteen
days of receipt of this order. The RoC shall take further necessary

action upon receipt of a copy of this order.

41. The liquidator is also directed to preserve a physical or electronic copy
of the reports, registers and books of accounts for at least 8 years as
per Regulation 41 of the Insolvency and Bankruptcy Board of India
(Voluntary Liquidation Process Regulations) 2017 either with himself

or with an information utility.

42. The Company Petition bearing CP (IB) No. 314/PB/2023 is disposed

of with the above directions.

43. The Registry is directed to send email copies of the order forthwith to
the Corporate Person represented by its Liquidator and its Ld.
Counsel for taking further steps. The Registry is directed to serve a

copy of the order upon the parties.

44. File be consigned to the record storage (Final).

Sd/-
(ANUPINDER SINGH GREWAL)
PRESIDENT

Sd/-
(RAVINDRA CHATURVEDI)
MEMBER (TECHNICAL)
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